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to the Central and State Governments
at the end of fiscal year 1982-83 is
proposed to be limited to Rs. 36,453
crores as against the amount of Rs.
39,903 crores outstanding on March
26, 1982. Thus, the increase in net cre-
dit to Government from the banking
system in fiscal year 1982-83 would be
Rs. 5,550 crores as against the actual
increase in net credit to Government
in fiscal year 1981-82 of Rs. 5,167
crores,

7. During fiscal year 1982-83, the
Government infend to limit the cffi-
cial contracting and guaranteeing of
non-concessional loans with maturity
upto 12 years to SDR 1.4 billion. This
limit excludes not only aid, crediis but
also loans which have maturities ex-
ceeding 12 years. Fufther, it will also
exclude loans for the new steel plant
in Orissa and the Singrauli Super
Thermal plant, stage II. This liinit on
external commercial borrowing for
1982-83 takes into acccunt the require-
mentg of the economy for such resour-
ces and is alsn in conformity with our
policy of prudent management of for-
eign debt,

8. Mr, Speaker, 1 have no doubt that
the programme for 1982-83 under the
extended arrangement will help in
effective implementation of the Gov-
ernment's strategy for resorting via-
~bility of our balance of payments. Spe-
cial attention is being given 1{o in-
crease domestic production of petro-
leum and petroleum products, fertili-
zers, steel, edible 0ilg and non-ferrous
metals. Thus, import substitution con-
tinuses to be one of the main elements
of our strategy for resolving our bal-
ance of payments problems. At the
same time, efforts are being intensified
to expand exports. In 1981-82 signifi-

cant progress was achieved in this
direction.

9. The programme for 1982-83 re-
flects our own priorities and policies
which have been endorsed by Parlia-
ment. Government would continue to
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ensure that our basic policies are not
compromised during the course of im-
plementation of the extended arrange-
ments.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, you allow
a discussion on that.

MR. DEPUTY-SPEAKER: Not now.

SHRI SATYASADHAN CHAKRA-

BORTY (Calcutta South): Will there
be no discussion on that?

MR. DEPUTY-SPEAKER: No discus-
sion on that. Now, we will go to the
next item. Mr. Bhishma Narain Singh
will now move the motion.

13.09 hrs.
BUSINESS ADVISORY COMMITTEE

THIRTY-FIRST REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN

SINGH): sir, I beg to move the fol-
lowing:

“That this House do agree with
the Thirty-first Report of the Busi-
ness Advisory Committee presented
to the House on the 9th July, 1982.”

MR. DEPUTY-SPEAKER: I have got
a Notice of Amendment given by Prof.
Ajit Kumar Mehta. In his Notice of
Amendment, he has stateq that the
time for discussion on the Trade
Unions (Amendment) Bill, 1982 should
be increased from 3 hours fo € hours.
For the Trade Unions (Amendment)
Bill 1982, he wants the allocation of
time to be increased to six hours from
three hours as decided by the Busi-
ness Advisory Committee. Similarly,
he wants that eight hours should be
allocated instead of four hours to the
Land Acquisition (Amendment) Bill
1982. Then, he also wants that six
hours should be allotted instead of

three hours to the Cantonments
(Amendment) Bill, 1982.

I would request Prof. Mehta to co-

operate and not to move his amend-
ment. The Business Advisory Com-

mittee has decided this and your party
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is a party to that. If you raise this,
there will be indiscipline on your part.
It ig not proper to move this amend-
ment. I make a special request to you.

What is your point? Please tell me.
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MR. DEPUTY-SPEAKER: Your parly
has agreed to that.

MR. DEPUTY-SPEAKER: Please do
not quote this as a precedent; as a
special case I have allowed you.
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do agree with
the Thirty-first Report of the Busi-
ness Advisory Committee presentea
to the House on the 9th July, 1982.”

The motion was adopted
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13.13 hrs.

SALARY, ALLOWANCES AND FEN-
SION OF MEMBERS OF IPARLIA-
MENT (AMENDMENT) BILL*

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to move for leave {o
introduce a Bill further to smend the

Salary, Allowances and Pension of
Members of Parliament Act, 1954.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted lo intro-
duce a Bill further to amend the
Salary, Allowances and Pension of
Members of Parliament Act, 1954.”

The motion was adopted.

SHRI BHISHMA NARAIN SINGH:
I introduce** the Bill.

ESTATE DUTYy (AMENDMENT)

BILL*

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): On bLehalf
of Shri Pranab Mukherjee, I beg to
move for leave to introduce a Bill
further to amend the Estate Duty Act,
1953. '

MR. DEPUTY-SPEAKER: The gues-
tion is:
“That leave be granted to intro-
duce a Biil further to amend the
Estate Duty Act, 1953."

The motion was adopted.

SHRI SAWAI SINGH SISODIA: I
introduce** the Bill.

13.14 hrs.

CHARITABLE ENDOWMENTS
(AMENDMENT) BILL.*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

*Published in Gazette of India extraordinary, Part 2,

dated 13-7-1982.

Section, II,

**Introduced with the recommenda tion of the President,
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